61 TEM NO. 8( MV COURT NO. 1 SECTI ON | VA
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition for Special Leave to Appeal (C)No.20238/2006
M S. MARUTI CLEAN COAL & POWNER LTD. Petitioner(s)
VERSUS
B.L. WADHERA & ORS. Respondent ( s)
(Wth appln(s) for interimRelief,directions and prayer for
interimrelief and office report )
(for final disposal)
Dat e: 02/02/2010 Thi s Petition was call ed on for heari ng
t oday.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTICE J. M PANCHAL
HON BLE DR JUSTI CE B.S. CHAUHAN

For Petitioner(s) M . Mukul Rohtagi, Sr.Adv.
M . Ranj eet Kunmar, Sr.Adv.
M. Saur abh Kirpal, Adv.
for MS Suresh A Shroff & Co., Advs.

For Respondent (s) M. Vi kas Singh, Sr.Adv.(Mentioned by)
M. R C Kaushik, Adv.
.Ajit Kr.Sinha, Sr.Adv.

Anbhoj Kumar Sinha , Adv
. Ashwarya Si nha, Adv.

=%

Dr. Raj eev Dhavan, Sr. Adv.(Mentioned by)

UPON hearing counsel the Court nmade the foll ow ng
ORDER

As requested, not to be listed on 03.02.2010.

(G V. Ranana) (Veera Verm)
Court Master Court Master



